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. "IN THE CENTRAL ADMINISTRATIE TRIBUNAL
| PATNA BENCH : PATNA
Date of Order :- 28.10.2005

Reglstratron No OA 527 of 2005

CORAM

Hon'ble Km Sadhna Snvastav& Member (I

B :'.medhyachal Prasad Smha & Others R | Apph cants
- By ShiH K Karn Advocate S [
| ‘\'I"e:,r:sus . " | |
The Umon of Indra & Others o o :::' |  Respondents

-By Shi S.C Jha, Additional Standmg Counsel o
ORDER ST

(Pronouned i Court through drctatlon )

Hon'ble Km Sadhna Srivastava, Member (J).-By means of this present OA
the applicants seek direction to the respondents to refix the amount of
retirement gratuity taking into account the amount of deamess allowance
drawn by them at the time of retirement like Sri Pritam Singh and to release
and make payents of the residual amount of gratuity along with statutory
interest thereupon.During the ceurse of arguments the counsel for applicants

submits that they have already approached the respondent nol by means of




representations for the same relief which is still pencirrrg and he prays that a
', direction be rssued to the r_espondent no.1 to consider and decide their
’represen.ta@ons; dated ~ April, 2005(Annexure-A-5 series).Counsel  for
, respondents,Shn SCJha, submits that he has no objection if a direction is
rssued to :tAh‘e:-: Tespondents .to c_lecide the representations within specified
e L o - : :
2.In v1ew of these subrmssrons made above by both the partles I am of the
| :consrdered opmron that the OA can be drsposed of ﬁna]ly at the
'-.'.:adnussron stage 1tself by glvmg dJrectron to- the respondent Nol to
| consrder the emmg;‘“f}i'apphcants and to. pass a speakmg order Wrthm.

three months from the date of reerpt of a copy of t}us order I direct

accordmgly It is made clear that I: am’ not expressmg any opmron on

(Sadhna 'Snvgz‘

M ember (J )

merit of the case. The OA 18 chsposed of with no order as to costs
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